CENTRAL ADMINISTRATIVE TRIBUMAL
‘ : PRINZIPAL BENCHsNEJ DELHI

0ensN0.1769/1935

New Dslhi, this the 29th day of January,i9.5

~

HON'BLE SHRI N.V. KRISHNAN§ ACT ING CHAIRMAN
HIN'BLE SMT. LAKSHMI SUAMINATHAN, McMBZR(3)

1, Inspr, Bhopal Singh 8/o Sh, Pitam Singh, No, 461-D

L S 2, S,Is- Vijay ver Singh s/o Sh, Ran Parshad No, 625=D,

\ 35 s,;o I,- Rajender Singh s/o Shy Saroop Singh No, 3053-@_o |

& S,T,~ Balbir Singh s/ Shs Rattan Singh No; 3696-0

5@ SI; ]i""’ Virender 8ingh s/o Sh, Mahadev Singh No, 2459-Di;

63 s;, J;.,'- var key P.J. S/0 Shy Joseph Poxif._ Nog 63-D;

Vo 75, HeCy = Ran Singh s/0 Sh, Munshi Ram Noi 3226-00P,
A : ”

X .88 8o Io= Rockin R§ s/o Sh, Roseman Noj 89-D,
9 Const.- Jaivir Singh s/o Sh, Ved Ram No, 3393-DDB,

10; 8,0 ~ Sur jeat Kumar s/o 8h; Sada Ram No; 3739-D,

| % 11 Constjz~ Chaman Lal s/o Shy Shikru Ram No, 3707-DAP,

12 ﬁ?‘s:é’,]%ﬂ’ Balwen Singh 8/0 Shy Wariyam Singh Ho, =3 824-DAP,

"\
§

135 H,Ca- H.Hi. Bhazartry s/o Sh, Hanumant Singh No,~=3406,
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azad Singh 8/ su.
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308 consty S

o Raj Kumar $/0 Shg Pur

Shig Kishan singh Hos 3801s

?auja 8 ingh Hoo 3373,

aeep Raj S/o 8
gh S/O sha Sha asher s ingh HO. 3964,

Nand tal 3/0 Sﬁ;

Ved Ram singh Koo

Bishan Dass s/0 8Shy; Dalti Ram. NOs 3245

gshoeraj s ingh No. 3817

_ Xaram Vi Singh 5/0 StG
_ Mohinder Singh S/o- Shy, Partap 5 ingh 103 3806

oFom ¥ ved Raj S/0 BN attamjeet Ral FOo 308
rafi Atmed Khan S/o She abdul Walid ¥han No, 3888

Bhagwat Singh NOo D=6420

y o rooki Ram /0 Sh,
ingh Noo 3873-DAP

suknb ir 8ingh S/0 shiy; Sampat 8

and 8/0 8he Ramesh Chand No, =33 6A=D8F

292 const; Henm ch
uXhminder singh 8/0 Shig J agdev S ingh NOj,

an Mal Noo 3863-DAF
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32 consg; Brij Bhusan s/o Sh, Som Dutts 3241.pup

33, Ccmst.. Harender S8ingh g/o Sh, Bal Chand. 331@«-DAP

34 const; Dhawanter 8ingh 8/0 Shy Bhoop Singh, 3882-Dap,
3_5_j.j_ ) D.C P. A.S ‘I‘oor 8/o Sh, Toor No, JPS(8s) N
36, HC, - Karambir Singh 8/0 Sh, Shev Chand, No, 3816.

37, ct, Surender Singh s/0 Sh, Hadder Singh No, 3746/M,
38 HC. Shiv Shakti g/o Sh, Har Dev Singh No,

39, HC. Har jinder Singh /o Sh, Babu S.'lngh., 3895
40, m%nst. Suresh Pal g/c - 'Sh, Balbir Singh, No, 34319

415 ct, Keshar Singh g/o Sh, Devi Singh e« No, 3370
42, ct, sat Narain g/o She Balbir Singh, No, 3276/Dap,
43, exx S.I. Ugar sain s/o sh, Sangat Ram No, 2972-D,
44, Const, Mohinder Singh 8/0 Sh, Ran Singh No, 3373,
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45, Const, Ba) Kishan s/0 sh, ka1j Ram, No,3400,
4g, Const, Surender Kamar s/0 sh, Daya Nand No, 324,
47: HC, Ran Singh 8/0 Sh;Daya Kishan, No,3009/380g DAP

48, HC, Balwant Singh s/o0 Sh, Harj Singh No, 3808,
49y HC,Devinser Singh $/0 Sh, Bhim Singn No; 3164/3928,

505 HC, Sumer Singh s/o sh, Daryao Singh mémxgny 3937
51, HC. Ramesh chand s/o Sh, Go}:ul Chang, No, 3945,

52, Const. Vinod Kumar °/o She Govind chand, o, 3234,

1531 s. I, Bharam Singh s/o She Hukam Singh No, 1247,
A ® 09 o Applicants

All are posted in the Delhi Police Unit
c/o 4th Bn. D2lhi Police,
Kinguay Cemp,Necu Dslhi
By advocatds Shri v.P, Sharmg .
- Use

T. Union of India through
secretary,Ministry of Home Affairs,
Deptt. of C.P.0. Govt.of Indig,

New BDelhi.

2- The NuuoTc OF D"‘lhl
through chizsf sécretary,
0ld Secretariate,pslhi.
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3. The Chisf Contreoller of Accounts,
Govt. of N-CQTQ of DElhi’aElhlo

&, The Commissioner of Police,
HQs,Delhi Police, ‘
I1,P. &state,Neu Delhi. soe ouoiinisnio

8y sdvocate: Shri Surat Singh

ORDERRORA L)

Hon!bls Shri N.V. Krishnan, Acting Chairmaon

The appliCBﬂtB.PrG apgricv.d by ths fact
thzt the reccvery made from the agpplicents in r.27.ct
f Tr-inim fllswance is not being refundod -~z “hom,
Th -~epnliconts roly on the dzcisicn of tho Tribhuna
- Toicularly in QO.a. 1208/93 decidad 9n 24.170:3
Ao oxure A=4). Th-t judgemant 2iso gives ohn oo -

of tha casz uwhich cover the present ~_zlizon bg Lol

2. Tha'Department of Porsonnel rnd Training hod by
thair .M. dated 3.7.92 reduced the Treining pll_vango

from 30, to 154 of ths basic pay in caszs  =f ~11 Sovorormn
amployces. It 1s also provided that in roaspzact .F ooroors
on dzputation to Training Institutions thuy could ox.oToisa
an option to either continue in ithe Trainine Institaticns
subjsct to the above decision or they could opt to 32 bkack

to their parent department,

~

3. Tha spplicznts therein wers working
Police Trazining School, Jhzrodhs ¥-1:n.It is cuarpoad e

L 3

the aforesaid OM of the DUPT wrs communic-t-d 53 %~ Y

Administration only on 14.12.92 which uas racc:
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zpplicants therein on 10.3.93. Thay we.:c, thor. faz., .51

~

<t

he oppourtunity to exercise thair oplicn.

n a
l } -~ 5 N W ey b - -~ L I RN
4o That Bench not.d th:/ 2imil-z mabtoor daochd o by
— N . oL ;" 3 iy‘
the Ernakulcm acnch of the Tribunal il o .. held that a

- P PO Lo .. - Sy

perioed of onu yesr from Fe7.92 tho d-bo of L.5.. 58 L= 0
a

by the OubT-should bs treated ac rcacanebls Com i

il
)

all parsons informadyin ordor to exercise their cplinn e
thirafore there should be no rscovery for o porict OF Lo,
year from 9.7.52 and that recovery could be SfFfsei-d ot 0 pos
in rzepzet of parsons who continue in thao T2 inan TpmLtL 0T e

'

‘Relying con that ordar the 9,48, wyas dispnsod of uith

dircction not to reduce the Training Al _u=nc- f-.m T4, Lo

. - ) . . . R e e 4. ‘Tv’ -
fFor n period of one year from 9.7.22 and n o-o- sy o el Lo

has been made, the recovery should h- refundzsd tz th
) y

- £ODD o
pcrsons .
5. The applicents stat® that they are 2lzu oorking in :
hoyg
the othor similer Training Centres in tha Stk . ~*%/9‘;‘¢ﬂ

the same relief. 1In thgir case it is complain_d that
as a r=sult of belated implememtation of the orders,
recoverizs hawve been effectagd. They, therefore, prav

that the amount recovered from the apPlicants be refunded to tiz:
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6e A reply has been filed Dy the Deputy
Commissioner of Police, Ivth BN DAP,Delhi. Shri Surat

S.ngh, the learned counsel, houever, clarifies that this

reply is on behalf of Respondents 2 to 4 only. The

facts mentioned in the OA ars admitted. It 1s also

stated that the epplicagnts made applications for refund
for the period from 9.7;92 to 31.1.93 uhen the recovery
was effac;ed. The bill for refund was submitted to the
PA0-IV Tis Hazari which was received back with the
following remarks®that the Finaoe Department of Delhi
Govt. is competent authority. Hence necéssary action
regarding refund of Training allovance be availed.® Thare

is no other reply submitted by the rospondents.

Te . Je notices that the E£rnakulam Bencly of the

Tribunal haa‘gluen/qanﬂpsl, declzro tion 1n't$10 rasgerd

R

as can be seen from the followingaxtract of their order.

"However, having regard to the facts and
circumstances of this case, we are satisfied

that a period of one yesar from the date of
impugned order viz. 9.7.92 would ba a resasonsble
period, and that much time should have been

given to the applicants for taking tneir decision
as to whether they should continue in the present
post of Lecturer/Instructor with the reduced rats
of 15% or to return to their parent departmont.

In this view cf the above position whils rejecting
the applications we direct the rzscndents not to
effect any deduction from the salaryfemoluments of
the applicants or to make any recovery frcm them
on the basis of the impugned corder for tne aforesaid
period of one year from 3.7.,92.%
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In the circumstances, we dirsct/fourth respondent(i, =,

Commissioner of Police Yo sanction the refund to tha
applicants 1in respect of rccovsriss made froa ciune 10

cess the powsr of refund is with him, This shall ba donz

within 2 period of two months from tne date ui ceceipl of
this order. 1In case he does ot have cuch puwirs, o ic
diructed to approach the concerned gutnorilywi:.nar it 1o

respondent No.1 or' Respondent wo.2 wi.hin & nzrico of une

/

month from the date of receipt of the orduz,nis in cas  LSuzh

a proposal is received, Respondent fuel oo 2L poSadsNt ey

a5 ths case may be, sh:ll accord sanction to tne refund
in the light cf the judgement of thu Zrngkulaw Scench of

theATriaunal as QUoted above. UefA. 15 disposed of
accordinglye /
,‘

jah£;£;MA142J~/ f::::::ff/é‘
. ' /////’ 7j¥19
(5MT . LAKSHMI SWAMINATHAN) : (NeV, KRIuhNAN )

MEMBER(J) ACT INL Copldilpi
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